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IN THE INCOME TAX APPELLATE TRIBUNAL
“SMC” BENCH, MUMBAI

AT 4t fddoiid §, aie e ud

AT 4t TS $UR YIS el 96 & 9H&|
BEFORE HON’BLE SHRI SAKTIJIT DEY, JM AND
HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM

(Hearing Through Video Conferencing Mode)

B3I ./ 1.T.A. No.5612/Mum/2019
(ﬁﬂﬁlﬂaﬁ/Assessment Year: 2016-17)

M/s Mili Lab Private Limited ITO-12(3)(4)

C-4, Blossom Panchsheel Enclave dHdTH/ | Aaykar Bhawan
Mahavir Nagar, Kandivali (W) Vs. | Mumbai - 400 020
Mumbai — 400 067

TR, /S 3Mg 3R /PAN/GIR No. AACCM-1696-D

(&rdTaT?«ff/Appellant) \ : \ (EIRI%W/ Respondent)
Assessee by X Letter dated 18/03/2021
Revenue by : Ms. Smita Verma — Ld. Sr. DR
IS B AR/ |
Date of Hearing ' 25/03/2021
TSI TRIG /| .| 0510412021
Date of Pronouncement
M /ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. The registry placed on record assessee’s letter dated 18/03/2021
wherein it has been submitted that the assessee has already opted for
settlement of dispute under Direct Tax Vivad Se Vishwas Scheme (VVS
Scheme), 2020 and received Form No.3 from appropriate authority.
Therefore, the assessee seeks withdrawal of the appeal. The Ld. DR
submitted that the appeal may be dismissed.

2. Inview of foregoing, the appeal stand dismissed as withdrawn with

a liberty to assessee to seek restoration of the appeal in case the




aforesaid declaration filed under the scheme is not accepted, for
whatever reasons.

3. The appeal stand dismissed as withdrawn.

Order pronounced on 5" April, 2021.

Sd/- Sd/-
(Saktijit Dey) (Manoj Kumar Aggarwal)
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T8 Mumbai; f&T® Dated : 05/04/2021
Sr.PS, Jaisy Varghese
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